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to provide for establishment and incorporation of private universities in the State of Assam for imparting

higher education and to regulate their functions and for matters connected therewith or incidental

thereto.

Preamble

Short title,

extent and

commence-
ment

Definitions

functions and for matters connected therewith or incidental thereto;

It is hereby enacted in the Fifty-eighth Year of the Republic of India, as follows:-

(1) This Act may be called the Assam Private Universities Act, 2007.

(2) Tt extends to the whole of Assam.

(3) It shall come into force at once.

In this Act, unless the context otherwise requires. -

(a) "AICTE" means All India Council of Technical Education
established under All India Council of Technical Education Act,
1987,

(b) "CSIR" means the Council of Scientific and Industrial Research,
New Delhi, a funding agency of the Central GGovernment;

(¢) "DEC" means the Distance Education Council established under
section 28 of Indira Gandhi National Open University Act, [985;

(d) "distance education" means education imparted by combination of
any two or more means of communication, viz. broadcasting,
telecasting, correspondénce courses, seminars, contact programmes
and any other such methodology;

(e) "DST" means the Department of Science and Technology of the
Central Government;

(f) "employee" means a person appointed by the university to work in
the university, colleges, institutions or study centers and includes
teachers, officers (other than the Visitor) and other employees of
the university;

(g) "fee” means collection made by the university {rom the students by
whatever name it may be called, which is not refundable;

(h) "Government" means the State Government of Assam;

(i) "higher education" means study of a curriculum or course for the
pursuit of knowledge beyond 10+2 level;

() "hostel" means a place of residence for the students of the
university, or its colleges, institutions or centers, maintained or
recognized to be as such by the university;

(k) "ICAR" means the Indian Council of Agriculture Research, a
society registered under the Societies Registration Act, 1860;

(1) "MCI" means Medical Council of India, Delhi;

(m)"NAAC" means the WNational Council of Assessment and

Accreditation, Bangalore, an autonomous institution of the UGC:

Whereas it is expedient to provide for establishment and incorporation of private

Universities in the State of Assam for imparting higher education and to regulate their

Central
Act No.
52 "8t
1987

Central
Act  No.
50 of
1985

Central
Act No. 21
of 1860
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(n) "NCTE" means the National Council of "T'eacher Education, Delhi;

(0) “off campus centre” means a centre of the university established by
it outside the' main campus opcrated and maintained as its
constituent unit, having the university’s complement of facilitics,
faculty and siai'['; » ‘

(p) "PCI" means Pharmaceutical Council of [ndia, Delhi;

(q) "prescribed" means prescribed by rules made under this Act;

(r} "regulating bod)f" means a body established by the Central
Government for laying down norms- and conditions for cnsuring
academic standards of l_ﬁgher education, such as UGC, AICTE,.
NCTE, MCI, PC1, NAAC, ICAR, DEC, CSIR cte. and includes the
State Government;

{s) "Rules" means the rules made under this Act;

(1) “Scliedule” means the Schedule to this Act;

(v} "sponsoring body" in relation to a university established under this

Act'means-
{1) a socicty registered under the Socicties Registration Act, 1860;  Central
© . Aet No. 2t
or of 1860
(ii) any public trust registered under the Indian Trusts Act, 1882; Ceatral Act
No. 2 of
1882

or
(lii) a company chislcrcd under scetion 25 of the Companies Act,  Centrat
1956; : ::::9:(:, '
(v) "Statutes”, "Ordinances" and "Regulations” mean respectively. the
Statutes, Ordinances and Regulations of llu':'University made under

this Act ;

(w)"student of the university" mcans a 'pcrson_'em'ollcd in the
university for taking a course of study for a degree, diploma or

other academic distinction  duly instituted by the university,
including a research degree;

(x) "study centre" means a centre established and maintained or
recognized by the university [(or the purpose of advising,
counselling or for rendering any other assistance required by the
students in the context of distance cducation;

(y) "teacher" mcan; a Professor, Reader, Lecturer or any other person
required to impart education or to guide research or to render
guidance in any other form to the students for pursuing a course of
study of the university; |

(z; "UGC" means the University Grants Commission, cstablished Centrat Act

\ . No.3 of 1956
under the University Grants Commission Act, 1956:
(za) "university" means a university cstablished and incorporated under

section 6.
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Objects
the
University

Submission
of proposal
for
establish-
mentof
University
and its
evaluation

of

-

% |3

4,

Following shail be the objects of the university, namely:-

(1) to provide instructions, teaching and training in [igher }ducation
and make provisions for rescarch, advancement and dissemination
of knowledge;

(2) to create higher levels of intellectual abilities; v

(3) to establish state of the art facilities for education and training;

(4) to carry out teaching and research and offcr continuing education
programimes;

(5) to create centres of excellence for rescarch and development and
for sharing knowledge and its applicalioﬁ;

(0) to establish campus in Assam and (o have study centers at dilferent

places within its jurisdiction;

-(7) to establish examination centres;

(8)-to institute degrees, diplomas; certificates and other academic
* distinetions on the basis of examination, or any such other method:;

(9) to easure that the standard of degrees, diplomas, certilicates and
oiher academic distinctions are not lower than those laid down by
AICTE, NCTE, UGC, M1, Pharmacy Council, and other similar
ageney/ z\gcncicS established by the Central Government for
regulation of education;

(10)  to open study centers within its jurisdiction;

(11)  to set up off campus centre within and out of the State, subject
to the permission of the regulatory bodics under any iaw made by
the Parliament and any regulation, rules etc. made by the
regulating bodies; ' -

(12) to pursue any other objective as may be approved by the

Government.

(1) An application containing the proposal ind the project report to
establish a university in private scetor shall be made by the
sponsoring body to the State Government, alongwith such fec as
may be prescribed. 1 :

(2) The project report must contain the following particulars, namely:-
(a)the details of the sponsoring body alongwith the copies of its

rcgistration certificate, constitution and bye-laws;
(b)the information regarding financial resources of the sponsoring
body alongwith audited accounts for l.hc past five years;
(¢)the nang, location and headquarters of the proposed university;
(d)the objectives of the university;
(c)the availability of land and details of buildings and

infrastructure facilities, if alrcady cxist and details of land,
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building and other ‘infrastructure proposed o be owned or

created as required under the provisions of this Act;
(f) availability of academic (acilities including teaching and non-

teaching staff, if any, at the disposal of sponsoring body;

(g)the details of plans for campus development such as
construction of buildings, development ol structural amenitics
and infrastructure facilities and procurement of equipment etc.

to be undertaken before the university starts functioning and

phased programme for first five years;

(h)the phased outlays of capital cxpenditure proposed for 7 next

five years and its sources of finance;

(i) the nature and the type of programmes ol study and rescarch
proposed to be undertaken by the university and their relevance
to the development goals and employment neceds of the State

and phasing of such programmes over the first five years with

course-wise cnrolment targets;

(j) the experience and expertise in the concerned disciplines at the

command of the §ponsoring body:

(k)the nature of facilities, courses of study and rescarch proposed

to be started;

(1) the estimated recurring expenditure  course-wise or activity-

wise, sources of finance and cstimate:d expenditure per student;

(m) the scheme for mobiliziag resources and the cost of

capital thereto and the manner 5 f repayment to such sources;

(n)the scheme for the generation ol funds internally through the
rccovery of fee from students, revenues anticipated from

consultancy services and other activities refating to the objects

of the university, and otlacr anticipated incomes;

(o)the proposed fee structure with reference to the details of
expenditure on unit cost and the extent of concessions or rebates
in fee or free-shisps and scholarships to the poor students from
cconomically poor or socially backward familics, including

Scheduled Castes, Scheduled Tribes, Other Backward Classes

and handicaryped students;

(p)the system, proposed to be followed for sclecting students for

admission 1o the courses of study at the university:

(q)the syst.em proposed to be {ollowed for appointment of teachers

and other employees in the university:

(r) whether the university is desirous of taking up distance

edracation prozramme. If so, details of study centres proposed to

t e started;
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,.
.(';

4)

(s) whether the university proposes to undertake some propramimes
related to local needs. If so, the nature of speceialized teaching,
training or research activitics to be undertaken by the university
o0 as to fulfili this objective;

(t) wheier the university proposes to start some programmes [or
the benefit of farmers, women and industries . I{ so, details
thereof may be given;

(u) details  of play grounds and other facilitics available or
i { it
propbse& to be created for games and sports and extra curricular
activities like National Cadet Corps, National Service Scheme,
Scouts and Guides etc; ‘

(v)the arrangements proposed to be made for academic auditing;

(w)justification regarding the ncecessity ol establishment ol the
proposed university;

(x)éomn‘litmcnl to follow the norms ol the regulating bodicy;

{y)such other details as the sponsoring body may like to give;

(z)such other details as may be prescribed.

y the State Governmient, on ceccipt of the proposal and the project

report  {or cstablishment of a university, shail constitute a
comimittee consisting of such members as may be specilicd by it,
out of whom. at least one shall be an expert, to examine the
proposal and the project rcp'orl..

Explanatioh: - In this sub- section the expression “expert”™ means

an academician of prominence in the respective field of higher

education.

The committee shall consider the proposal and the project report on

the following grounds, namely: -

{a)tinancial soundness and @sscts of the sponsoring body and its

“ability to setup the infrastructure of the proposcr university;

(b) back ground of ihe sponsoring body, that is to say, its expertise
and experience in the field of eaucation, -its general reputation
ete. and its commitment to follow the norms of the regulating
bodies; i } '

(c) potentiality of the courses proposed to be offered, that is to say,
the coﬁrscs are able to dcvcldp the human resources as per the
requirements of contemporary “démmids, the courscs have new

{eatures and include emerging branches of learning;

(5) The committee, while consfdcring the proposal and the project

report under sub- section (4), may call for such other information

from the sponsoring body as it thinks proper for the purpose.
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Issuance of 35,
the letter of
intent and
compliance
report

(6) The committec shall submit its repoit to the State Government

within a period of one month from the date of its constitution:

Provided that while ciggauting the period of one month, the period

commencing from the date on which requisition for any information

under sub-scction (5) is issued and c¢nding on the date on which
requisite i’nfbrmation is submitted to the committce shall be excluded.
(1) After the receipt of the réport of the commiittee constituted under
section 4, if the State Government is satisfied that it is advisable to
cstablish the university, it“may issu¢ a letter of intent and ask the
sponsoring body to-
(1) establish an endowment fund in accordance with the provisions
of scction 11 of this Act;
(i) own a minimum of 20 acres of land outside municipal arca or
10 acres within municipal arca, i not alrcady available;

(iii)construct a minimum of 10,000 square meters of covered space
for administrative purposcs  and for conducting academic
programmes, if not already available;

(iv)purchase books and jéumnls of atlcast rupeces 10 lacs or as per
the norms of regulating bodics, whichever is higher, and give
undertaking to invest within first three ycars not less than
rupees 50 lacs or as per the norms of regulating bodics,
whichever is hi.gher, on_books, Journals, computers, library
networking  and “other facilities so as to make the library
facilities adequate for contemporary teaching and research;

v) purchase cquipmc‘nls,'icOmbm‘crs. ['umil‘ure,' other mobile and
immobile assets” and  infrastructure  facilitics (other than
buildings, referred to in clause (iii) above) worth rupees 20 lacs
or as per the norms of regulating bodies, whichever i higher,
and give undertaking to pr()cﬁi'c within the tirst five years
cquipments, conipuicrs, furniture, other mobile and immobile
assets and infrastructure  facilitics  (other than  buildings,
referred to in clause (i) above) worth not less than rupccs'nnc
crore or as per the sorms of rcgulu!ing bodics, whichever 1s
“higher;

(vi)give undertaking to appoin(‘at least 1 Professor, 2 Readers and
adequate number of l..ecturcﬁimg with necessary supporting
staff in cach department ~0’rf’gj§y|inc to be started by the
university; . ety - .2:3«

(vii) give undertaking. to take up_ co-curricular activities like

seminars, debat programmes  and  extracurricular

~
o
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activitics like games, sports, National Service  Scheme,

National Cadet Corps, Scouts and Guides cte. for the benefit of

students as per the norms laid down by the regulating bodies;
(viii) give undertaking for establishment of provident fund and to
take up welfare programmes for the cmployees of the
university; and
(ix) fulfill such other conditions and provide such other
information as may be prescribed by the University Grants
Commission, All India Council for T'echnical Education or any
other statutory body established by the law of the Union or
State Government. =
(2) The sponsoring body shall fulfil the requirements and conditions
specified in sub-section (1) and shall report the compliance to the
State Government within a maximum period of two year from the
daﬁ: of issue of the letter of intent. On receiving the compliance
report, the State Government shall appoint a committee consisting
- of such members, including the representative of the regulating
bodies, as may be .sppciticd, to verify the compliance report. The
committee shall submit its report to the State Government within

one month from the date of its constitution specifying whether the
sponsoring body has fulfilled -the requirements and conditions laid

down in sub-section (1).

(3) If the sponsoring body has failed to comply with the provisions of

sub-section (2), its proposal submitted under scction 4 shall stand
rejected and the letter of intent issued under sub-section (1) shall
be decmed to have been withdrawn.,
The Government, if satisfied, after considering the report submitted
under sub-section (2) of section 5 that the sponsoring body has
complied with the provisions of sub-section (1) of section S, may, by
an Act of the State Legislature, establish a private university with such

name, location, jurisdiction and with such infrastructure as may be

specified in the Schedule. 3

Livery university established by an Act of the State Legislature under
section 6 shall be a body corporate by the name as specified in the Act
and shall havq perpetual succession and a common scal. It shall have
the power to acquire and hold properly both movable and immovable
and to make contract, and may sue and be sued by the said name.

‘The university shall be sclf financed and shall not b entitled to receive

‘any grant or other financial assistance from the State Government .

%
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Requirement
of land

No power to
affiliatc any
college  or
institution.

Endowment
Fund

General
Fund

9

10.

1.

¥

No university shall hc." established unless the sponsoring body s in
possession of )
(i) a minimum of twenty acres, i.c. 60.50 Bighas of land outside the

municipal limits; or.

9.9
(if) a minimum of ten acres, i.c. 30.25 Bighas of land within the

municipal limits. ;

The University shall not admit any college or institution to the

privilege of affiliation

(1) The sponsoring body shall establish an Endowment Fund for the
university with an amimni of, -
(i) one crore rupeces in casc the university is situated in
Scheduled Tribes arca;

(i1) in other cases, two crore rupecs.

(2) The Endowment Fund shall be used as sccurity deposit to ensure

that the university complies with the provisions ol this Act and
functions as per provisions of this Act, Statutes and Ordinances.
The Government shall have the powers to forfeit in the prescribed
mannér, a part or whole of the Endowment Fund in case the
university or the: sponsoring body contravenes the provisions of
this Act or Statutes, Ordinances, chulali(mé or rules made there

‘.8
under. -

(3) Income from Endowment [Fund may be utilised for development of

infrastructure of the university but shall not be utilised to meet out

the recurring expenditure of the university.

(4) The amount of Endowment T'und shall be invested and kept

invested until the dissolution of the university in long term
sceuritics issucd or gudmnlccd .by the State Government  or
deposited and kept deposited until the dissolution of the university
in the interest bearing Personal Deposit account in Government

Treasury .

(5) In case of investment in long term security, the certificates of the

securitics shall be kept in the sale custody of the State Government
and in case of deposit in the interest bearing Personal Deposit

account in Government Treasury, deposit shall be made with the

condition that the amount shall not be withdrawn without the

permission of the State Government.

Every university shall establish a fund, which shall be called the

General Fund to wifidh following shall be credited. namely:-

’
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(i) for th¢ payment of cost of Capital, not ¢xceeding the pl‘C\-’ui“lzlg
bank rates of interest, incurred by the sponsoring body for sctting
up the universily and the investments made therefor;

(j) for the payment of charges and expenditure relating to the
consultancy work undértaken by the university in pursuance of the |
provisions of this Act and the rules, Statutes or Ordinances made
thercunder; "

(k) for the payment of any other ‘expenses including service fee
payable to any organization charged with the responsibility of
providing any specific service, including the managerial services

“to the university, on behall of the sponsoring body. as approved by
the Board of Managmﬁcnt to be an expense (or the purposces of the

university:

Provided that no e¢xpenditure shall be incurred by the university in
excess of the limits for total recurring expenditure and total non-
recurring expenditure for the year, as may be fixed by the Board of

Management, without the prior approval of the Board of Management:

Provided further that the General Fund shall, for the objccts
specified under sub-clause (a), be applicd with the prior approval of
the Governing Body of the university.

s

(l)fﬁcers of 14. ‘The following shall be the'officers of the university, namely:-
the :

University (1) the ViSitOT‘;

(2) the Chancellor;
(3) the Vice-Chancellor;
(4) the Registrar;
(5) the Chief Finance and Accounts O‘fﬁccr;
(6) such other officers as may be declared by the Statutes to be the
oihcers of the University.
P(')v'vcr of 15. (1) The Governor of ssam shall be the Visitor of the university.
- (2) The Visitor shall, when presend, preside at the convocation of the
university for conferring degrees and diplomas. The Visitor shall
have the following powers, namely:-
(a) to call ibr any paper or information rclating to the alfairs of
the university;
(b) on the basis of the information received by the Visitor, il he is
sat;sﬁeci that any order, procecding, or decision taken by any

authority - of the university is not in conformity with the
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provisions ol this Act or Statutes, Ordinances, Regulations and
rules made thereunder, he may issuc such directions as he may
deem fit in the interest of the university and the directions so
issued shall be complied with by the university.

The 16.

‘ (1) The Chancellor shall be appointed by the sponsoring body for a
Chancellor

period of three years with the approval of the. visitor by following
such procedure and on such terms and conditions as may be
prescribed by the Statutes.

(2) The Chancellor shall be the head of the university.

(3) The Chancellor shall preside at the mcetings of the Governing
Body and shall, when the Visitor is not present, prcsidc at the
convocation of the university for conlerring dégrccs, diplomas or
other academic distinctions.

{4) The Chanccllor shall have the following powers, namely:-

(@) to call for any information or recoud, g
- (b) to appoint the Vice-Chanccllor;
(¢) to remove the Viicc-(,‘lu‘mccl'lm' in accordance with the
provisions of sub-section (7) of scetion 17;
(d) such other powers as may be preseribed by the Statutes.
The  Viee- |7, -(l)'['h‘c Vice-Chancellor shall be appointed by the Chancellor from a
Chauncellor

panel of three persons recommended by the Governing Body and

shall, subject to the provisions contained. in sub-scction (7), hold

office for a term of three years: ‘

Provided that, afier expiry of the term of three years, a person shall
be cligible for re-appointment for another term of three ycars:

Provided further that a Vice-Chancellor shall continuc to hold the
office even after cxpiry of his term till new Vice-Chancellor joins.
However, in any case this period shall not execed one year.

(2) The Vice-Chancellor shall be the principal executive and academic
officer of the university and shall excercise general superintendence
‘and control over the affairs of the uuiversity and shall execute the
decisions of various authoritics of the university.

(3)The Vice-Chancellor shall preside at the convocation ol the
university in the absence of both, the Visitor and the Chancellor.
(4)If in the opinion of the Vice-Chancellor it is necessary to take
immediatc action on any matter for which powers are conferred on
any other authority by or under this Act, he may take such action as
he deems necessary and shall at the earliest opportunity thereafter
report his action to such officer or authority as would have in the

s ordinary course dealt with the matter:
N '



798 ' THE ASSAM GAZETTE, EXTRAORDINARY, MAY 8. 2007

The  Chief 19. (1) The appointment of the Chicf Finance and Accounts Officer shall

Finance and : rais
be made by the Chancellor in such manner as may be prescribed by

Accounts
Officer the Statutes.
(2) The Chief Finance and Accounts Officer shall excrcise such powers
and perform such dutics as may be prescribed by the Statutes.
:;:.::cr 20, (1) The university inay appoint such other officers as may be necessary
1cers

for its functioning.

(2) The manner of appointment of other officers of the university and
their powers and functions shall be such as may be prescribed by
the Statutes. ‘

Authorities  2].  The following shall be the authoritics of the university, namiely:-

of the :
(1) the Governing Body:

University
(2) the Board of Managcment;
(3) the Academic Council;
(4) such other authorities as may be declared by the  Statutes to be
the authoritics of the university.
The 222, .(1) The Governing Body of the university. shall consist of the
Governing - .
Body following, namely:-

(a) the Chancellor:

(b) the Vice-Chancellor: :

(¢) five persons nominated by the sponsoring body out of whom
two shall be eminent cducationists;

(d) one expert of management, or information technology from
outside the university, nominated by the Chancellor; and

(e) onc expert of finance, nominated by the Chancellor.

(2) The Governing Body shall be the suprcmie authority ol the
university. All the movable and immovable property of the
university shall vest in the Governing Body. [t shall have the
following powers. ﬁaincly:‘ '

(a) to provide general superintendence and directions and  to
control functioning of the university by using all such powcers
as are provided by this Act or the Statutes, Ordinances,
Regulations or rules made thereunder;

(b) to review the decisions of othgr authoritics of the university in
casc‘lhcy are not in conformity with the ‘provisions ol this Act
or the Statutes, Ordinances, Regulations or rules made
thereunder;

(¢) to improve the budget' and annual report of the university;

(d) to lay down the extensive policies to be followed by the

university;
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The  Chiel 19. (1) The appointment of the Chicf Finance and Accounts Officer shall
Finance and i : .
be made by the Chancellor in such manner as may be prescribed by

Accounts
Officer the Statutes.
(2) The Chief Finance and Accounts Officer shall excrcise such powers
and perform such dutics as may be prescribed by the Statutes.
8;::” 20. (1) The university inay appoint such other officers as may be necessary
1cers

for its functioning.

(2) The manner of appointment of other officers of the university and
their powers and functions shall be such as may be prescribed by
the Statutes. ‘

Authorities  2].  The following shall be the authoritics of the university, namely:-

of = the :
(1) the Governing Body:

University
(2) the Board of Managcment;
(3) the Academic Council;
(4) such other authorities as may be declared by the  Statutes to be
the authoritics of the university.
The 22, (1) The Governing Body of the university, shall consist of the
Governing ) ‘
Body followmg,:namely:-'

(a) the Chancellor:

(b) the Vice-Chancellor: _

(¢) five persons nominated by the sponsoring body out of whom
two shall be eminent educationists;

(d) one expert of management, or information technology from
outside the university, nominated by the Chancellor; and

(e) onc expert of tinance, nominated by the Chancellor.

(2) The Governing Body shall be the suprcmie authority of the
university. All the movable and immoyvable property of the
university shall vest in the Governing Body. It shall have the
following powers. namely:-

(a) to provide general superintendence and  directions and  to
control functioning of the university by using all such powers
as arc provided by this Act or the Statutes, Ordinances,
Regulations or rules made thereunder;

(b) to review the decisions of other authoritics of the university in
casc'lhcy are not in conformity with the 'pmvisions ol this Act
or the Statutes, Ordinances, Regulations or rules made
thereunder;

(¢) to improve the budget and annual report of the university;

(d) to lay down the extensive policies o be followed by the

university;
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The  Chief 19. (1) The appointment of the Chict Finance and Accounts Officer shall
Finance and = ; .
be made by the Chancellor in such manner as may be prescribed by

Accounts
e the Statutes.
(2) The Chief Finance and Accounts Officer shall excrcise such powers
and perform such dutics as may be prescribed by the Statutes.
:;;::cr 20. (1) The university may appoint such other officers as may be necessary
1cers

for its functioning.

(2) The manner of appointment of other officers of the university and
their, powers and functions shall be such as may be prescribed by
the Statutes. _

Authorities 21, The following shall be the authoritics of the university, naniely:-

of the :
(1) the Governing Body:

University
(2) the Board of Managcment;
(3) the Academic Council;
(4) such other authorities as may be declared by the  Statutes to be
the authoritics of the university.
The -22....(1) The Governing Body of the university, shall consist of the
Governing - .
Body following, namely:-

(a) the Chancellor:

(b) the Vice-Chancellor: :

(¢) five persons nominated by the sponsoring body out of whom
two shall be eminent educationists;

(d) one expert of management, or information technology from
outside the university, nominated by the Chanccllor; and

(e) onc expert of tinance, nominated by the Chancellor.

(2) The Governing Body shall be the supremie authority ol the
university. All the movable and immovable property of the
university shall vest in the Governing Body. [t shall have the
following powers, namely:-

(a) to provide general supcrintendence and  directions and to
control functioning of the university by using all such powcers
as are provided by this Act or the Statutes, Ordinances,
Regulations or rules made thereunder;

(b) to review the decisions of other authorities of the university in
casc‘ll}cy arc not in conformity with the ‘provisions ol this Act
or the Statutes, Ordinances, Regulations or rules made
thereunder;

(¢) to improve the budget and annual report of the university;

(d) to lay down the extensive policies o be followed by the

university;
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The  Chief 19. (1) The appointment of the Chict Finance and Accounts Officer shall
Finance and = ; .
be made by the Chancellor in such manner as may be prescribed by

Accounts
e the Statutes.
(2) The Chief Finance and Accounts Officer shall excrcise such powers
and perform such dutics as may be prescribed by the Statutes.
:;;::cr 20. (1) The university may appoint such other officers as may be necessary
1cers

for its functioning.

(2) The manner of appointment of other officers of the university and
their, powers and functions shall be such as may be prescribed by
the Statutes. _

Authorities 21, The following shall be the authoritics of the university, naniely:-

of the :
(1) the Governing Body:

University
(2) the Board of Managcment;
(3) the Academic Council;
(4) such other authorities as may be declared by the  Statutes to be
the authoritics of the university.
The -22....(1) The Governing Body of the university, shall consist of the
Governing - .
Body following, namely:-

(a) the Chancellor:

(b) the Vice-Chancellor: :

(¢) five persons nominated by the sponsoring body out of whom
two shall be eminent educationists;

(d) one expert of management, or information technology from
outside the university, nominated by the Chanccllor; and

(e) onc expert of tinance, nominated by the Chancellor.

(2) The Governing Body shall be the supremie authority ol the
university. All the movable and immovable property of the
university shall vest in the Governing Body. [t shall have the
following powers, namely:-

(a) to provide general supcrintendence and  directions and to
control functioning of the university by using all such powcers
as are provided by this Act or the Statutes, Ordinances,
Regulations or rules made thereunder;

(b) to review the decisions of other authorities of the university in
casc‘ll}cy arc not in conformity with the ‘provisions ol this Act
or the Statutes, Ordinances, Regulations or rules made
thereunder;

(¢) to improve the budget and annual report of the university;

(d) to lay down the extensive policies o be followed by the

university;
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{e) to ‘rccc")mmcnd to the sponsoring body about the voluntary
liquidation of the university if a situation ariscs when smooth
functioning of the university does not remain possible, inspite
of all efforts;

() such other powers as may be prescribed by the Statutes.

(3) The Governing Body shall meet at least three times in a calendar
year.

(4) The quorum fer mectings of the Governing Body shall be four.

(1) The Board of Management shall consist of the following members,
namely:-

(a) the Vice-Chancellor;

(b) two members of the Governing Body, nominated by the
sponsoring body;

(c) three persons, who are not the members of the Governing Body,
nominated by the sponsoring body;

(d) three persons from amongst the teachers, nominated by the
sponsoring body;

(e) Two teachers, nominated by the Vice-Chancellor.

(2) The Vice-Chancellor shall be the Chairperson of the Board of

Management. ’

(3) The powers and functions ol the Board of Management shall be
such as may be prescribed by the Statutes.

(4) The Board of Management shall mect once in every two months.

(5) The quorum for meetings of the Board of Management shall be
five.

(1)The Academic Council shall consist of the Vice-Chancellor and
such other members as may be prescribed by the Statutes.

(2)The Vice-Chancellor shall be the Chairperson of the Academic

Council. 2

(3) The Academic Council shall be the principal academic body of the
university and shall, subject to the provisions of this Act and the
rules, Statutes or Ordinances. made thereunder, co-ordinate and
exercise general supervision over the academic policies of the
university.

(4)The ilum!um for meetings of the Academic Council shall be such as
may be preseribed by the Statutes.

other

constitution. and iunctions of

The composition, powers
authoritics of the university shall be such as may be prescribed by the

Statutes.
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A person shall be disqualified  for being a member of any of the
authoritics or bodies of the university, if he/she-
(a) is of unsound mind and stands so declared by a competent
court;
(b) is an undischarged insolvent,
(c) has been convicled ef-ay offence involving moral turpitude;
(d) is conducting or engaging himself in private coaching classcs;
or
(¢) has been punished tor indulging in or promoting unlair practice
in the conduct of any examination, in any lorm, anywhere.
No act or proceeding of any authority or body ol the university shall be
invalid merely by rcason of any vacancy or defect in the constitution

thereof.

Any vacancics occurred in the membership ol any authority or body of
the university due to death, resignation dr x'énnoval of a member or due
to change of capacity in which he was appointed or nominated, shall be
filied up as early as pO§§iblc by the person or the body who had

appointed or nominated such a member:

Provided that the person appointed or nominated as a member

of an authority or body of the university on an emergent vacancy, shall

remain ‘member of such ’zu!tlld(_);il.y or bndy for only the remaining
period of the member, in whose place he is appointed or nominated.
The authorities or officers of the univcréily mziy constitute such
committees with such terms of reference as may be necessary for
spcciﬁ.c'l'asks to be Vlvwrl'nm‘wd by such committees. The constitution of
such committees and their dutics shall be such as may be prescribed by
the Statutes. !

(1) Subject to the provisions of this Act, and ‘the rules made thereunder,
the First Statutes of the university may provide for all or any of the
following matters, namely:-

(a) the constitution, powers and functions oi' the authoritics and
other b()aics of the university as may be constituted {rom time
to tirhe;

(b) the terms and conditions of appointment of the Vice-Chancellor
and his powers and functions:

(¢) the manner and terms and conditions of appointment of the
Registrar and Chiel Finance and Accounts Officer and their

powers and functions;

|
i
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Subsequent

Statutes

(d) the manner and terms and conditions ol appointment of other
officers and teachers and their powers and functions;

(¢) the terms and conditions of service of employees of the
university;

(f) the procedure for arbitration in case of disputes between
ofﬁcc;s, teachers, employees and students;

(g) the conferment of honorary degrees:

(h) the provisions regarding cXcmplion of students from payment of
tuition fee and for awarding to them  scholarships and
fellowships;

(i) provisions regarding the policy of admissions, including
regulation of rescrvation of seats; ‘

(j) provisions regarding fees to be charged trom students; and

(k) provisions regarding number of seats in different courses.

(2) The First Statutes of the university shal:l be made by the Governing
Body and shall be submitted to the State Government for its
approval. _'

(3) The State Government shall consider the First Statutes, submitted
by the university and shall give its approval thercon within two
months from the daic of its reccipt and with such modifications it
any, as it may deem necessary.

(4) The university shall communicate its agreement to the First
Statutes as approved by the State Government, and il it desires not
to give cflect to any or all of the moditications made by the State
Government under sub-section (3), it may give reasons therefore
and after considering such reason. the State Government may or
may not accept the suggestions made by the ﬁnivcrsity.

(5) The State Government shall publish the I'irst Statutes, as finally
approved by it, in the Official Gazette, and thereafler, the first
Statutes shall come into force from the date of such publication.

31. (1) Subject to the provisions of this Act and the Rules made thercunder,
the subsequent Statutes of the university may provide for all or any
of the following matters, namely:-

(a) creation of new authorities of the university;

(b) accounting policy and financial procedure;

(¢) representation of teachers in the authoritics ol the university;

(d) creation of new departments and abolition or restructuring of
existing department; '

(e) institution of medals and prizes:

(f) creation ol posts and procedure for abolition of posts;
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(L) revision of fees: :

(h) alteration of the number of scats in dillerent syllabi; and

(1) all other matters which under the provisions of this Act arc to be
prescribed by the Statutes.

(2) The Statutes of thc'(plniivcrsil)_._/l,,ﬁl_lwr than the First Statutes shall be
made by the Board of Management with the approval ol the
Governing Body. |

(3) The Statutes made under sub-section (2) shall be sent to the State
Government and the State Government may approve them as such
or, il it considers necessary, give suggestions for modifications in
them within two months from the datc of receipt of the Statutes.

4) The Governing Body shall consider the modifications suggcstcd by
the State Government and rcturn the Statutes to the State
Government with its agreement to such changes or with its
comments on the suggestions made by the State Government.

(5) ‘The . State Government shall  consider the comments of the
Governing Body and shall approve the Statutes with or without
modifications and then the Statutes as finally approved by the State
Government shall be published by it in the Official Gazette, and
upon such publication the statutes shall come into force.

The First. 32. (1) Subject to the provisions of this Act or the rules or Statutes made
Ordinances "

thereunder, the First Ordinances may provide for all or any of the

following matters, namely:- 7

(a) the admission of students to the university and their enrolment
as such;

(b) the courscs of study to be laid down for the degrees, diplomas

and cerliﬁcatcs of the university;

(¢) the award of the degrees. diplomas, certificates and other

" academic distinctions, the minimum qualifications for the same
and the means to be taken relating to the granting and obtaining
of the sume;

¢ Yy the conditions for award of fcllowships, scholarships, stipends,
medals and prizes;

(¢) the conduct of examinations, including the terms ol office and
manncr of appointment and the dutics ol examining bodies, |
cxamiucrs‘ and moderators;

(D) fees to be charged for the various coursces cxaminulions,'dcgrces
and diplomas of the university:

(g) the conditions of residence of the students ol the university;

(h) provision regarding t“SCip“llill’y action againsl the students:
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(i) the creation, composition and functions of any other body which
is considered necessary for improving the academic life of the
university; |

(j) the manner of co-operation and collaboration with other
universities and institutions of higher cducation;

(k) all other matters which by this Act or Statutes made thercunder
are required to be provided by the Ordinances.

(2) The First Ordinances of the university shall be made by the Vice-
Chanccllor which after being approved by the Board of
Management, shall be submitted to the State Government for its
approval.

(3) The State Government shall consider the First Ordinances
submitted by the Vice-Chancellor under sub-scection (2) within two
months from the date of their reccipt and shall either approve them
or give suggestions for modifications therein.

(4) The Vice-Chancellor shall cither modify the Ordinances
incorporating the suggestion of the State Government or give
reasons for not incorporating any of the suggestions made by the
State Government and shall return the First Ordinances alongwith
such reasons, if any, to the State Government and on receipt of the
same, the State Government shall consider the comments of the
Vice-Chanccellor and shall apprm'c‘ the First Ordinances of the
university with or without such modilications and then the First
Ordinances, as approved by the State Government shall be
published by the State Government in the Oficial Gazelte and upon
such publication the Ordinances shall come into force.

Subsequent 33, (1) All Ordinances other than the First Ordinances shall be made by
Ordinances 1 . .
the Academic Council which after being approved by the Board of

Management shall be submitted to the State Government for its

approval.

(2) The State Government shall consider the Ordinances submitted by
the Academic Council under sub-section (1) within two months
from the date of their receipt and shall approve them or give
suggestion for modifications therein.

(3) The Academic Council shall cither modify the Ordinances
incorporating the suggestion ol the State Government or give
rcasons for not incnmnﬁttiﬂg any of the suggestions made by the
State Government and shall return the Ordinances alongwith such
reason, if any. to the State Government and on receipt of the same,

the State Government shall consider the comments of the Academic
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Council and shall uppr-ovc the Ordinances  with or  without
modifications and then the Ordinances. as approved by the State
Government, shall be pubiished by the State Government in the
Official Gazette and upon such publication the Ordinances shall
come into foree.

Regulations  34.  The authoritics of the university may, subject to the prior approval of
the Board of Management, make regulations, consistent with this Act
and the rules, Statutes and the ()rdina.nccs madce thereunder, for the
conduct of their own business and that ol the committees appointed by
them. ;

Admissions 35, (1) Admission in the university shall be madc strictly on the basis of

merit: , '

Provided that [or the purpose of filling minority quota in the
university established and administered by minority communily,
zone of consideration for determination of merit shall be limited
only to the students belonging to that minority community.

i (2) Merit for admisston in the univcrsil)" may be determined cither on
the basis of marks or grade obtained in the qualifying examination
and uclﬁcvcn@ﬂs in co-curricular and extra-curricular activitics or
on the basis of marks or grade obtained in the entrance test
conducted at state level either by an association of the universitics
conducting similar courses or by any ageney of the State:

Provided that admission.»in professional and technical courses shall

be made only through entrance test.

(3) Seats for admission in the L111i§crsity ol the students belonging to
scheduled castes, scheduled tribes and other backward classes and
women and handicapped students shall be reserved as per the policy
of the State Government.

Fee 36. (1) The university may, from time to time, prepare its fee structure and

structure - : >
send it for approval of the Committee constituted for the purpose
under scction 29 or any other law for the time being in force.

(2) The Committee shall consider the fee structure prepared by the
university and if it is satisfied that the proposcd fees is-

(a) sufficient for-

(i) generating resources for meeting the recurring expenditure of

the university: and
(i) the savings required for the further development of the
university: and

. (b) not unreasonably cxcessive, it may approve the fec structure.
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(3) The fee structure approved by the Committee under sub-section (2)
shal! remain in force f(;r three years and the university shall be
entitled to charge fees inaccordance with such (ee structure.

(4) The university shall not charge any fee, by whatever name called,
other than that for which¥it is entitled under sub-section (3).

Examina- It At the beginning of cach academic session and in any casc not later

o than 30th of August of cversgcalendar year, the university shall preparc

and publish a semesterwise or annual, as the case may be, schedule of
cxaminations for cach and every course conducted by it and shall
strictly adhere to the schedule.

Explanation.- "Schedule of Examination" means a table giving
details about the time; day and date of the commencement ol cach
paper which is a part of a scheme of examinations and shall also
include the details about theipractical examinations:

Provided that if, for any rcason whatsoever, university has been
unable to follow this sChedulc, it shall, as soon as practicable, submit a
report to the State Government incorporating the detailed reasons for
making a departure from the published schedule. The Government
may, thereon, issuc such ;dircctiuns as it may deem it for better
compliance in future. »

Declaration 38, (1) The university shall strive 1o declare the results ol every

of results : ‘
examination conducted by it within thirty days from the last date of
the examination for that particular course and shall in any case
declare the results Iu,u;slewil‘hin forty-five days from such date:

Provided that if, for any rcason whatsoever, the university is
unable to finally declare fﬁc results of any cxamination within the
aforesaid period of forty-five days. it shall submit a report
incorporating the detailed reasons for such delay to the State

Government.  The State Government may, thereon, issue  such

dire:ctions as it may deem fit for better compliance in future.

(2)No cxamination or'lh'e results of an examination shall be held
invaiid only for the reasons that the university has not followed the
schedule as stipulated in scction 37 or, as the case may be, in
section 38.

Convocation 39, The conv:}oculion of the university shall be held in every academic

year in the manner as may be prescribcdv by the Statutes tor conferring

degrees,-diplomas or for any other purposc.

Accreditation 40, The university shall obtain accreditation from the National Council
of the
University of Assessment and Accreditation (NAAC), Bangalore within  three-

years of its establishment and inform the Government and such other
l
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41.

42.

43.

44.

regulating bodics which are connected with the courses taken up by the
university about the grade’ provided by NAAC to the university. The
university shall get renewed such acereditation at an interval ol every

five years therealter.

Notwithstanding anything contained in this Act, the university shall

be bound to comply all the rfes. regulations, norms, cte. of the

regulating bodics and provide all such facilities and assistance to such
bodies as are requircd by them to discharge their duties and carry out

their functions.

(1) The annual report of the university shall be prepared by the Board
of Management which shzlxll ?Encludc among other matters, the steps
taken by the university towards the fulfilment of its objects.and
shall be approved by the Governing Body and copy of the same
shall be submitted to the sponsoring body.

(2)C0pies of the annual report prepared under sub-scction (1) shall

also be presented to the Visitor and the Government

1) The annual accounts including balance sheet of the university shall
&

be prepared under the directions of the Board of Management and
the annual accounts shall be audited zng least once in every year by
the auditors appointed by the university [or this purpose.

2) A cbopy of the annual accounts togclhcr with the audit report shall
be submitted to the (;()véi-xcillg .Body.

3) A copy of the annual ;vzlccouhls and audit report alongwith the
observations of the Govcrni'ng Body shall be submitted to the
sponsoring body. |

(4) Copics of annual accounts and balance sheet prepared  under
subscction (1) shall also be presented to the Visitor and the State
Government. Thc advice of the Government or the Visitor, if any,
arising out of the accounts and audit report of the ;lnivcrsily shall be

v placed before the Governing Body. The (]()\"Cl'llil\g Body shall issue
such dircctions, as it may deem fit and Cnmpliuncc shall be reported

to the Visitor or the Government, as the case may be.

(1) 'For the purpese ‘of ascertaining the “standards of teaching,
examination and research or any other matter relating to the
university, the Government may. alter consultation with the Vice-

- Chancellor, cause an asscessiment to be made in such manner as may .

be prescribed. by such person or persons as it may deem fit.

¢
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(2) The Government shall communicate to the university its
recommendations in regard to the result of such assessinent {or
corrective action. The university shall adopt  such  corrective
measurcs and make efforts so as to cosure the compliance of the
recommendations. :

(3) If the university has failed to comply with the recommendation
made under sub-section (2) within @ reasonable time, the State

Government may give. such directions as it may deem fit for such

compliance.
Dissolution 45, (1) The Sponsoring Body may dissolve the university by giving a
i i I Teet in tl resceribed m " to the Governiment
university notice to the eftect 1 the prescerivbed manncer to the G
by the : and the employces and the students of university at icast one
Sponsoring
Body year in advance:

Provided that dissolution of the university shall have effect only
after the last batches of students of the regular courses have
completed their courscs and they have been awarded degrees,
diplomas or awards, as the case may be.

(2) On the dissolution of the university all the assets and liabilitics of

the university shall vest in the sponsoring body.

Special 46. (1) If it appears to the Government that the university has contravened
powers of the
State any of the provisions of this Act or the rules, Statutes or Ordinances
Government ‘ X : 2 : :
in certain madc thereunder or has violated any of the directions issued by it
circumstances

under this Act or has ceased to carry out any ol the undertakings
given under sub-section (1) of scction 5 or a situation of financial
mismanagement or mal-administration has ariscn in the university,
it shall issue notice requiring the university to show cause within
forty five days as to why an order of its liquidation should not be
made.

(2) If the Government, on receipt of reply of the university on the
notice issucd under sub-scction (1), is satisficd that there is a prima
facie casc of contravening all or any of the provisions of this Act or
the Rules, Statutes or Ordinances made ithercunder or ol violating
dircctions issucd by it under this Act or ol ceasing to carry out the
undertaking given under subscction (1) of section 5 or ol financial
mismanug&nwnl or mal-administration, it shall make an order of
such enquiry as it may consider necessary.

(3) The State Government shall, for the purposes of any enquiry under
sub-section (2). appoint an inquiry officer or officers to inquirc into

any of the allegations and to make revort thercon,
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(<h) The inquiry officer or officers appointed under sub-section (3) shall

aave the same powers as are vested ina civil court under the Code
of Civil Procedure, 1908 while trying o suit in respect of the

following matters, namely:-

(a) summoning and enforcing the attendance of any person and

examining him on oath;

(b) requiring the discovery and production of any such document or
any other material as may be predicable in cvidence;

(¢) requisitioning any public record from any court or office; and

(d) any other matter which may be prescribed.

(5) The inquiry officer or officers inquiring under this Act shall be

deemed to be a civil court for the purposes of scction 195 and

Chapter 26 of the Code of erminal Procedure, 1973;

(6) On rcceipt of the enquiry report fr_Qm the officer or officers

appointed under sub-section (3)_, if the State Government is satisfied
that the university has contravened all or any of the provisions of
this Act or the rules, Slz\tutc‘s or Ordinances made thereunder or has
violated any of the directions issucd by it undcr this Act or has
ccased to carry out the undertakings given by it under sub-section
(1) of section 5 or a situation of {inancial mismanagement and mal-
administration has arisen in the university which threatens the
academic standard of the university, it shall make orders for
liquiduli(_vm of the university and appoint an administrator.

The administrator appointed under sub-scction (6) shall have all the
powers and be subjected to all the duties ol the Governing Body
and the Board of Management under this Act and shall administer

the affairs of the university until the last batch of the students of the

- regular courses have completed their courses and they have been

awarded degrees. diplomas or awards as the case may be.

(8) After having been awarded the degrees. diplomas or awards, as the

case may be, to the last batches of the students ol the repular
courses, the administrator shall make a report to the effect to the

State Government.

(9) On receipt of the report under sub-section (8), the State Governinent

shall, by a notification in the Official Gazette, issue an order
dissolving the university and from the date of publication ol such
notification the university shall stand dissolved and all the asscts
and liabilitics of the university shall vest in the sponsoring body

from such date.

Central
Act No. §
of 1908

‘entral
Act No. 2
of 1974
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Power to 47, (1) 'The State Government may. by notilication in the Official Gazetic.
make rules
make rules for carrying out the purposes of this Act.
(2) Without prejudice to the generality ol the foregoing power, such
rules may provide for all or any of the following matters, namely:-
(a) the manner of making proposal to establish a university and the
fees payable under sub-section (1) ol scction 4, '
- (b) other particulars to be contained in the Project Report under
subsection (2) of section 4;
(¢) matter to be prescribed under clause (d) of sub-scction (4) of
section 40;
(d) other matters which are required to be, or may be, prescribed by
rules under this Act.

(3) All the rules made under this Act shall be laid, as soon as may be
after they are so made, before the House of the State Legislature,
while it is in session; for a period of not less than fourteen days
which may be com/prised in one session or in two successive
sessions and if before the expiry of the session in which they are so
laid or of the session immediately following, the tJouse of the State
Legislature makes any modification in any of such rules or resolves
that any such rules should not be made, such rules  shall thercafter
have cffect only in such modificd form or be of no cffecet, as the
case may be, so however, that any such modification or annulment
shall be without prejudice to the validity of anything previously
done thereunder.

Power to 48. (1) If any difficulty arises in giving cffect to the provisions of this Act,

remove A o . . —
the ‘State Government may. by order published in the Official

difficulties
Gazette, make provisions, not inconsistent with the provisions of
this Act, as appear 1o it to be necessary or expedient for removing
the difficulty.
(2) Every order made under this scction shall, as soon as may be alter it
is made, shall be laid before the House of the State I egislature.
The Act to 49, The provisions of this Act and the rules, Statutes, Ordinances made
have : : : »
overriding thereunder shall have effect notwithstanding anything to the contrary
effect contained in any other law, for the time being in force, made by the

State Legislature relating to universities.
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. & b A . - E . . i ~ . . .
Disputes to 50. All disputes arising, as a result of the provisions made in the Act
be settled in
a  court in
Assam

shall be scttled by a court of law in the state ol Assan.

SCHEDULE
- (See Section 6 )

MOHD. A. HAQUE,
Secretary to the Government of Assam,
3 Legislative Department, Dispur.
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